
REG ISTERED 

CENTRAL ADMINISTRATIVE TR IBWAL 
- BANGALORE 

Commercial Complex (BOA) 
Indiranagar 
Bangalore - 560 038 

Dated : 5JUL1988 

APPLICATION NO. 	- 984 	-- 	 /88(F) 

W.P. NO. 
 

pliant(sj 	 Respondent() 

Shri G.V. Bhat 	 V/B 	The chairman, Central Board of Customs & 

To 	
Central Excise, New Delhi & 2 Ore 

1. Shri G.V. Bhat 
Room No. 8, II Stage 
Gayathripuram 	 - 
Near Kathonan hell Church 
Mysore - 570 019 

Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith the copy of ORDER/S k&Y/ xB 

passed by this Tribunal in the above said application(s) on 	- 1788 

The spare copies of the application, if required, may be collected from the 
Registry of this Tribunal personally. 

(JuDIcIAL) 



Li 
CENTRAL ADMINISTRIITI'JE TRIBUNAL 

BANCALOR E 

DATED THIS THE 15T DAY OF JULY, 1983 

Hen' ble Shri Justice K.S. Puttaswarny, Vice—Chairman 
Present 	 and 

Hon'ble Shri L.H.A. Rego, 1ember (A) 

APPLICATION NO. 984/1988 

Sriri G.V. Bnat, 
U.D.C. (Spl. Pay), 
0/0 the Asst. Collector of 
Central Excise, ilandi Mohalla, 
1ysore. 	 090 	 Applicant. 

V. 

The Chairman, 
Central Board of Customs & 
Central Excise, Govt. of India, 
N/o Finance, New Delhi. 

The Secretary, Central Board of 
Customs & Central Excise, 
New Delhi. 

The Collector of Central Excise, 
Bangalore. 	 ... 	Respondents. 

This application having come up for hearing to—day. 

Vice—Chairman made the following 

ORDER 

Applicant in person. 

2. We have 'erused the office objections and heard 

Shri L.V. Bhat, who is the applicant. 

)\ 
- < \3. In the Confidential Roll of the applicant for the 

ye r31 .3.1977, the apropriate officer made certain adverse 

ente, against him. Agrieved by the same the applicant 
ii 

fj1ecja representation/ apoeal before the competent authority 
\ 	 /1' 

wby his order dated 3.7.1930 (Annexure—B), rejected the 

same. On makinLj more than one representation on the same 
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matter the aoplicant has made this appLication on 22.6.1983, 

challenging the adverse entries in his CR for the year 1977 

and tne order dated 23.7.1990 of the comoetent officer 

declininy to expune toem. 

3. On an examination of the paoers, the office has raised an 

objection tnat tne aplication which seeks to agitate matters 

which became final before 1.11.1932 cannot be entertained by 

tr-iis Tribunal. 

Shri Bhat contends, triat on the oeculiar facts 
we 

and circumstances of this caseL.hould ignore every one of the 

tecnnicaJ- objections and deal with his case on merits only. 

As pointed out by the Principal Bench of this 

Tribunal in U.K. MEHRA v. SECRETARY, MINISTRf OF 1NORNATION 

AND BROADCASTING (ATR 1936 CAT 203) reiterated by us in 

Dr. KSHAIIA KAPUR v. UNION OF INDIA (1937 (4) ATC 329), we 

cannot adjudicate matters which had necome final beore 

4_..31.1932. Without any doubt this is a case in which the 

/ 

	

/ 	ma'tewere concluded a.ainst the apiJilcant before 1 .11 .1982. 

Ci 

 

z'\ 
iOn the ratio of the rulins in Mehra 	and Dr. Kshama 

	

. 	apurJslCaSesWe cannot entertain this apolication. We, 

tnerre, reiect this aplication at the admission stage 

without notices to the Respondents. 

A 

	
/ 

ck 
1 

JQ/ 

UICE—CHAIRLF 	 1IE[1BER (A)  

bsv/Mrv. 	
I 

JiGALOti 
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CENTRAL ADMINISTRATIVE TRIBWAL 

BANGALORE BENCH 

Commercial Complex (BOA) 
Indiranagar 

Bangalore - 560 038 

Dated z 22 DEC1988 

REVIEW 	APPLICATION NO. 	 94 
IN APPLICATION NO. 984/88( 	

8 

W.P. NO.  

AppiicanLsj 	 Respondent() 

Shri G.V. Shat 	 V/s 	The Chairman, Central Board of Customs & Central 

To 	 Excise, I1hi & 2 Ore 

1. Shrj G.V. Bhat 
Upper Division Clerk 
Office of the Assistant Collector 
of Central Excise 
Divisional Office 
Mandi Mohalla 
Mysore - 570 021 

Subject ; SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith the copy of 

passed by this Tribunal in the above said ation() on 	71288 

SEONOFCER 

End •:As above 	 (JUDICIAL) 



Order Sheet (contd) 

ouice 	ts Orders of Trubur,I Date 

 M4. 
(1CSP)VC,(FS )M(4) 

DECEMBER 7,1988. 

Sri 	G.V.Bhat, 	applicaninthe 

case is in person. 

- 	In this application, ,the applicant 

has 	sought 	for 	review 	of 	an 	order 

fade 	by 	this 	Tribunal 	rejecting 	his 

Application 	No.984 	of 	1988 	as 	beyond 

its 	jurisdiction. 	In 	making 	this 

application 	for 	review, 	also 	there 

is 	a 	delay 	of 	57 	days. 	In •I.A.Np.I 

the applicant has sought for condoning 

he said 	delay. 	We have perused 	the 

application - I.A.'No.I. 	:We are •satis- 

• 

• 

fied that the facts and circumstances 

by 	the 	applicant 	in 	I.A.No.I Kstated 

nstitute sufficient ground to condone 

0I  
he 	delay. 	We, 	therefore, 	condone 

the delay. 

Cc 	
0 After 	condoning 	the 	nelay,wa 

have 	
heard 	the 	applicant 	on 	merits. 

We 	find 	that 	the 	subject 	matter 	of 

the 	original 	application 	relotes 	to 

the - adverse 	entry 	mode 	in 	the 	confi- 

dential 	roll • of 	the 	applicant 	for 

the year 1977 and all the orders made 

against 	him 	had 	been 	made 	prior 	to 

1-11-1982. 	On 	that 	
0 
 view,we 	have 
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have rejected 	the original apl.tLon iI 

holding 	that 	we 	ha 	no jurisdiction 

to 	entert1n. the 	same. 'We. fid  

error -in our •or.der tojustifya r.evie.w.'. 

In 	the 	light 	of 	urabové 	discus-. 

sion, 'we hold that 	this review 	pp11- 

cation. is 	liable 	to 	be rejected. 	We, 

therefore, 	reject 	this review - app1i- 

cation at 	the ;admission stage 	witho.it 

notices to the respondents. 	. . 
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CENTRAL ADrINISTRATIVE TRIBU'L 
BANGALORE BENCH 

Commercial Complex (BOA) 
Indiranagar 
Bangalore — 560 038 

Dated 2 	21 DEC1988. 
CONTEPWT 

PETITION(CRIMINLICATIONNO. 	 72 	 /88 
IN REVIEW APPLICATION NO. 94/88 

W.P. NO.  

pplicant (Si 	 Respondent,j) 
Union of India (Chairman, CBEC, Delhi) V/s Shri G.V. Bhat 
To 	 &20a 

1. The Chairman 
Central Board of Customs & 
Central Excise 
Central Revenue Building 
Ifldraprastha Estate 
Delhi 

2, The Secretary 
Central Board of Customs & 
Centraj Excise 
Central Revenue Building 
Indraprastha Estate 
Delhi 	- 

3. The Collector of Central Excise 
Central Revenue Building 
Qens Road 
Bangalore — 560 001  

Shri P.S. Padrnarajáiah 
Central Govt. Stng Counsel 
High Court Building 

• Bangalore - 560 001 

Shri LV. Bhat 
Upper, Division Clerk 
Office of the Assistant Collector 
of Central Excise 
Divisional Office 
Mandi Nohalla 
1lyaore — 570 021 

Subject : 

Please 
find enclosed herewith the copy 

C P. 	
of . passed by this Tribunal in 

the 
above SaidLapp1caimimal 

t. 	() on 7-12-88 

Encj s s above 	
SEa ON OFF E 
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4. 
In the c6ntr4j 

Adlin1trati !l'z'Ibuuai anga10 Benoh, -. 

... 	 . 	. 	 . 
4ROER SHEE 

c.p 	Ici N.,1L.- 
Applicant -  of 19819 
ljni6n of India jl;A. 	Respondn - 

	

- 	

. 	 nden, 

Advocaj. for Applicant 	
Advo te for Resp I Shrj- 	Padtaarajajah 	 . 	. 	 . 

Orders of Tribuel 
I 	 OfficeNotes 	 4 

Date 

/ 
41 

(}SV(/(PS)ftA) 

DMEMER 7,1988. 

Complainant •by Sri M.S.Padma-

ra 1aiah. Respondent/AccUsed is in 

person. 

On the suo zotu contmpt proceed-

ings initiated by this Ttibunal, the 

respondent/accused very rightly realis-

ing the mistake coritted by Mr has 

tendered a written apoidgy. He has 

appeared in person to-dey and regrets 

for his iadiscreaction and tenders 

unqualified apology for criting the 



lo y and the subTflS° 
1ritten apO g 

Lade 
by the resPOflflt' 

that the resp.6114 L 
are satiS- 

laccused had irittefl the 
letter ou 

and 	not 	deliberatei of 	inoraflCe 

e 	consider 	it 	pioper 	
to 	accept 	t 

unqualified 	apology tendered 	by 	t 

ondent/aCCUSed and 	drop 	:th 

contempt 	of 	Court proceedings 

therefore, 	accept the 	unqualif 

apology 	tendered 	by 	tie 	responde 

accused and drop the contempt of Co 

proceedings 
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PARGALORE  


